220
105959/2024/QA-FSSAI

Bid Number/gyel waies (Rs geam):
=
)x &* GEM Vo~ GEM/2024/B/4892286
Governmer Azadl Ka .
*’.-. Emmﬂp,ace Amrit Mahotsay Dated/fgaisp : 26-04-2024

Bid Document/ fas g&mast

Bid Details/[9g faewor

Bid End Date/Time/Rs d¢ g & di@/aa g 17-05-2024 16:00:00

Bid Opening Date/Time/fas gead &I
P 9 4 / 17-05-2024 16:30:00

adig /g

Bid Offer Validity (From End Date)/Qs Ogrher 90 (Days)

dar (dg @A Hr adg @)

Ministry/State Name/dae’I/Isd & AT Ministry Of Health And Family Welfare
Department Name/Q¥RT & a1 Department Of Health And Family Welfare
Organisation Name/@3od &l A Food Safety And Standards Authority Of India
Office Name/&rarer T & At Fda Bhawan

Custom Bid for Services - PAN India Surveillance of Food

Item Category/aa Products Fruits and Vegetables

Contract Period/37Jd9 3@afd 1 Year(s)

Minimum Average Annual Turnover of the
bidder (For 3 Years)/dsX & gaada 3itad 1000 Lakh (s)
aS TR (3 auf &)

Years of Past Experience Required for
same/similar service/5=¢l/4AT a3t & fow 7 Year (s)

fEra Rera sgaa & af

MSE Exemption for Years Of
Experience/3id & auf & vATHS Pe/ and Yes
Turnover/TH3iR & fav taTwS A G WA &

Startup Exemption for Years Of

Experience/3i@ & auf & ¥IE3IT g/ and Yes
Turnover/ TR & foT WU A Fe WT &

Experience Criteria,Bidder Turnover,Certificate (Requested
in ATC),Additional Doc 1 (Requested in ATC),Additional Doc

Document required from seller/f%ar @ @iar | 2 (Requested in ATC) . _ .
*In case any bidder is seeking exemption from Experience /

T SFAA Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer

Bid to RA enabled/R3 & Ra Arareh aftha frar | Yes

RA Qualification Rule H1-Highest Priced Bid Elimination
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Bid Details/f5 faaor

Type of Bid/[As & y&IR Two Packet Bid

Time allowed for Technical Clarifications
during technical evaluation/d&if 3cdide & |2 pays

R ANt TaRHIOT g IHFAT AT
Estimated Bid Value/3igaiad s sea 33632360
Evaluation Method/#eis ugid Total value wise evaluation

Financial Document Indicating Price
Breakup Required/fcd a2l arel O q&AS | ves

SP3T 3TARIS T

EMD Detail/3uaE faaror
Advisory Bank/tsardsiir Bank Of Baroda
EMD Amount/STaiar IRr 1010000

ePBG Detail/&idisit faaror

Advisory Bank/wgargsi{l && Bank Of Baroda

ePBG Percentage(%)/sdesh ufaerd (%) 3.00

Duration of ePBG required (Months)/$dids &Y

14
AT AR (F7ER).

(a). EMD EXEMPTION: The bidder seeking EMD exemption, must submit the valid supporting document for the
relevant category as per GeM GTC with the bid. Under MSE category, only manufacturers for goods and Service
Providers for Services are eligible for exemption from EMD. Traders are excluded from the purview of this
Policy./a1# @ erdf & AT STAEN Fe & FTd [T B FATAT Heay & fow s F wry du Fafdia grardst uvga & &
%m*m;amaﬁsﬁa?ﬁvﬁmmauTW3ﬁ$mwuamé@?ﬂ#qcﬂsma%l TRt a1 Afa &
arl e W 91T ¢

(b). EMD & Performance security should be in favour of Beneficiary, wherever it is applicable./$Tast 3R Hurga
STATAd TR, ST T AL Bt &, Tt & st gl wfeu)

Beneficiary/arandf :

Senior Accounts Officer, FSSAI

Fda Bhawan, Department of Health and Family Welfare, Food Safety And Standards Authority of India, Ministry of
Health and Family Welfare
(Senior Accounts Officer, Fssai)

Splitting/fasrser

Bid splitting not applied/dtel fAHTSTeT Sy A€l fepam .

2/6



222
105959/2024/QA-FSSAI

MIl Compliance/THS3S iurel

MIl Compliance/TH3MS3TS 3urele Yes

MSE Purchase Preference/tainds @lig adiddr

MSE Purchase Preference/Tatds @g aigdr Yes

1. If the bidder is a Micro or Small Enterprise as per latest definitions under MSME rules, the bidder shall be
exempted from the requirement of "Bidder Turnover" criteria and "Experience Criteria" subject to meeting of
quality and technical specifications. If the bidder is OEM of the offered products, it would be exempted from the
"OEM Average Turnover" criteria also subject to meeting of quality and technical specifications. In case any
bidder is seeking exemption from Turnover / Experience Criteria, the supporting documents to prove his eligibility
for exemption must be uploaded for evaluation by the buyer.

2. If the bidder is a Startup, the bidder shall be exempted from the requirement of "Bidder Turnover" criteria and
"Experience Criteria" subject to their meeting of quality and technical specifications. If the bidder is OEM of the
offered products, it would be exempted from the "OEM Average Turnover" criteria also subject to meeting of
quality and technical specifications. In case any bidder is seeking exemption from Turnover / Experience Criteria,
the supporting documents to prove his eligibility for exemption must be uploaded for evaluation by the buyer.

3. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of constitution shall be taken into account for this criteria.

4. Years of Past Experience required: The bidder must have experience for number of years as indicated above in
bid document (ending month of March prior to the bid opening) of providing similar type of services to any
Central / State Govt Organization / PSU / Public Listed Company. Copies of relevant contracts / orders to be
uploaded along with bid in support of having provided services during each of the Financial year.

5. Purchase preference to Micro and Small Enterprises (MSEs): Purchase preference will be given to MSEs as
defined in Public Procurement Policy for Micro and Small Enterprises (MSEs) Order, 2012 dated 23.03.2012 issued
by Ministry of Micro, Small and Medium Enterprises and its subsequent Orders/Notifications issued by concerned
Ministry. If the bidder wants to avail the Purchase preference for services, the bidder must be the Service
provider of the offered Service. Relevant documentary evidence in this regard shall be uploaded along with the
bid in respect of the offered service. If L-1 is not an MSE and MSE Service Provider (s) has/have quoted price
within L-14+ 15% of margin of purchase preference /price band defined in relevant policy, then 100% order
quantity will be awarded to such MSE bidder subject to acceptance of L1 bid price.

OM_No.1 4 2021 PPD_dated 18.05.2023 for compliance of Concurrent application of Public Procurement Policy
for Micro and Small Enterprises Order, 2012 and Public Procurement (Preference to Make in India) Order, 2017.
6. Estimated Bid Value indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and
based on competitive prices received in Bid / RA process.

7. Reverse Auction would be conducted amongst all the technically qualified bidders except the Highest quoting
bidder. The technically qualified Highest Quoting bidder will not be allowed to participate in RA. However, H-1
will also be allowed to participate in RA in following cases:

i. If number of technically qualified bidders are only 2 or 3.

ii. If Buyer has chosen to split the bid amongst N sellers, and H1 bid is coming within N.
ili. In case Primary product of only one OEM is left in contention for participation in RA on elimination of H-1.
iv. If L-1 is non-MSE and H-1 is eligible MSE and H-1 price is coming within price band of 15% of Non-MSE L-1
v. If L-1 is non-MIl and H-1 is eligible MIl and H-1 price is coming within price band of 20% of Non-MlIl L-1
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Additional Qualification/Data Required/31faR® Ieaar /3maas e

Introduction about the project /services being proposed for procurement using custom bid
functionality:1714122632.pdf

Instruction To Bidder:1714122659.pdf

Pre Qualification Criteria ( PQC ) etc if any required:1714122670.pdf

Scope of Work:1714122680.pdf

Special Terms and Conditions (STC) of the Contract:1714122685.pdf

Service Level Agreement (SLA):1714122691.pdf

Payment Terms:1714122696.pdf

Penalties:1714122701.pdf

Quantifiable Specification / Standards of The Service/ BOQ:1714122708.pdf

Project Experience and Qualifying Criteria Requirement:1714122714.pdf

GEM Availability Report ( GAR):1714122740.pdf

Any other Documents As per Specific Requirement of Buyer -1:1714122756.pdf

Any other Documents As per Specific Requirement of Buyer -2:1714122761.pdf

Buyers are requested to upload the format for price breakup of the lumpsum offering to be provided
by the service provider (Please provide the format if financial upload required is selected as "Yes"
while creating Bid):1714122768.pdf

Buyer's Competent Authority Approval:1714123043.pdf

Educational Qualification including Profile of SME/Consultants /Professional Resources /Technical
Resources if they are part of Project .:1714123061.pdf

Pre Bid Detail(s)

Pre-Bid Date and Time Pre-Bid Venue

03-05-2024 15:00:00 Conference Hall, FSSAI HQ, FDA Bhawan, Kotla Road, New Delhi-110002.

Custom Bid For Services - PAN India Surveillance Of Food Products Fruits And
Vegetables (1)

Technical Specifications/da=lid RAfRAPAr

Specification Values

Core

Description /Nomenclature of Service Proposed for procurement PAN India Surveillance of Food Products

using custom bid functionality Fruits and Vegetables
Regulatory/ Statutory Compliance of Service YES

Compliance of Service to SOW, STC, SLA etc YES

Addon(s)/us3iia

Additional Specification Documents/3ifaR® AR gras
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https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122632.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122659.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122670.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122680.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122685.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122691.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122696.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122701.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122708.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122714.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122740.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122756.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122761.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714122768.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714123043.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ224/bidding/biddoc/bid-6346221/1714123061.pdf
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Consignees/Reporting Officer/®RRd/Ruiféar 31

The quantity
Consignee of
S.No./&. || Reporting/Officer/ E{?cl:;?g::: Additional
. QR /RuifEr Address/qdr Project Requirement/3ifaRk®
JTARY DA
31y based or
Lumpsum
based hiring.
1 Ravinder Kumar 110002,FDA Bhawan near Bal 1 N/A
Narula Bhavan, Kotla Road, New Delhi

1.

N o v oA

Buyer Added Bid Specific Terms and Conditions/sa g 51 a5 Rz it fadw orf

1. Experience Certificate for the supply of the same to any Govt/ PSU/ any renowned private organisation
along with Supply/ Purchase Order.

2. If the agency is registered under MSME or NSIC, then EMD exemption certificate needs to be enclosed.
Generic
OPTION CLAUSE: The buyer can increase or decrease the contract quantity or contract duration up to 25
percent at the time of issue of the contract. However, once the contract is issued, contract quantity or
contract duration can only be increased up to 25 percent. Bidders are bound to accept the revised
quantity or duration

Disclaimer/s=hawor

The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization, whereby Buyer organization is solely responsible for the impact of these clauses
on the bidding process, its outcome, and consequences thereof including any eccentricity / restriction arising in
the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. If any clause(s) is / are incorporated by the Buyer regarding following, the bid and
resultant contracts shall be treated as null and void and such bids may be cancelled by GeM at any stage of
bidding process without any notice:-

Definition of Class | and Class Il suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPIIT in this regard.

Seeking EMD submission from bidder(s), including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

Creating BoQ bid for single item.

Mentioning specific Brand or Make or Model or Manufacturer or Dealer name.

Mandating submission of documents in physical form as a pre-requisite to qualify bidders.
Floating / creation of work contracts as Custom Bids in Services.

Seeking sample with bid or approval of samples during bid evaluation process. (However, in bids for
attached cateqories, trials are allowed as per approved procurement policy of the buyer nodal Ministries)

10.

Mandating foreign / international certifications even in case of existence of Indian Standards without
specifying equivalent Indian Certification / standards.

Seeking experience from specific organization / department / institute only or from foreign / export
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experience.
11. Creating bid for items from irrelevant categories.
12. Incorporating any clause against the MSME policy and Preference to Make in India Policy.
13. Reference of conditions published on any external site or reference to external documents/clauses.

14. Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the
case may be.

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM. Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.

This Bid is governed by the General Terms and Conditions/&ran=g f@3s 3iR erd, conditons stipulated in Bid and
Service Level Agreement specific to this Service as provided in the Marketplace. However in case if any condition
specified in General Terms and Conditions/@rar=a @z 3R erd is contradicted by the conditions stipulated in
Service Level Agreement, then it will over ride the conditions in the General Terms and Conditions.

In terms of GeM GTC clause 26 regarding Restrictions on procurement from a bidder of a country which shares a land border with India, any bidder from a country which
shares a land border with India will be eligible to bid in this tender only if the bidder is registered with the Competent Authority. While participating in bid, Bidder has to
undertake compliance of this and any false declaration and non-compliance of this would be a ground for immediate termination of the contract and further legal action

in accordance with the laws/ ST T TTATT Al & WS 26 & TGH H AT & WY HH AW WS A aTd U F X F WG
W giadyg & TG F AT & TT {F AT AT S arel T & s o = 38 g # s g & fow it oy gon
59 gt 95 & arer daH WREd & oH Gohgd @IS & /9T od AT WX T $qH Igured BT aen AR P
T "oT RPT A T THMP HUAA o B W IHFIY Bl el AT DA 3N Flfed & HFAR AN H FAT s
& 3T BT |

---Thank You/4=garg---
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https://admin.gem.gov.in/apis/v1/gtc/pdfByDate/?date=20240426
https://bidplus.gem.gov.in/bidding/bid/bidsla/40274520980841

